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ITEM NO.21 Court 13 (Video Conferencing) SECTION II-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 31728/2021

(Arising out of impugned final judgment and order dated 24-11-2020

in CRLA No. 460/2006 passed by the High Court Of Kerala At

Ernakulam)

SUNILKUMAR PETITIONER(S)
VERSUS

THE STATE OF KERALA & ANR. RESPONDENT(S)

(FOR ADMISSION and I.R. and IA No.228/2022-EXEMPTION FROM FILING
0.T. and IA No0.225/2022-EXEMPTION FROM SURRENDERING WITHIN TIME )

Date : 10-01-2022 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE AJAY RASTOGI
HON'BLE MR. JUSTICE ABHAY S. OKA

For Petitioner(s) Mr. Raghenth Basant, Adv
Ms. Roopali Lakhotia, Adv
Ms. Sonakshi Malhan, AOR
For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER
Learned Counsel for the petitioner submits that the self same
issue which has been raised in the instant petition 1is pending
before this Court in SLP(Crl.) No. 9195 of 2021 wherein notice has

been issued on 03.12.2021.

snapetoveed ] @arned  Counsel submits that in the instant case the
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reppatitioner has undergone three months of sentence and taking note
of the submission which has been recorded in the order dated

03.12.2021, at 1least, deserves indulgence of exemption from
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surrendering and further submits that so far as the order relied
upon dated 03.12.2021 is concerned, the petitioner therein was
taken into custody and the application for surrendering has become
infructuous.

Issue notice, returnable in four weeks.

Dasti, in addition, is permitted.

In the meanwhile, the petitioner stands exempted from
surrendering in reference to the impugned judgment of the High
Court dated 24.11.2020 until further orders.

Tag with SLP(Crl.) No. 9195 of 2021.

(POOJA SHARMA) (BEENA JOLLY)
COURT MASTER (SH) COURT MASTER (NSH)
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